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tor the parites, without gowg mio the menis of the case,

Respondent Mo | s hereby directed to consider the pendug

B

representations wittun a penod of 3 months from the date of
receipt of a copy of thus order

4. With the above ohservation and GiTection, this

1 A s disposed of 9 the stage of admssion self

; Serd copy of this order along, with copy of the

LEAL o Respondent No T at the eost of the apphicant. Ld

3

Counsel for the appheant undertakes to depostt the postal

requisites by D




